Cantral Administrative Tribunal

Principal Bench

* e 8 0

0.A. No, 2304/95

New Delhi, this thz 7th day of Fes.,iush

Hon'ble Shri A.V.Haridasan, Vice-Chalrranid)
Hon'ble Skri K. Muthukumer, Member 4A)
Mahinder Kumar Sharma s/o
Shri Daya fNand Sharma,
R/o H.No. 260, Sadan Puri, . I
Kankar Khera, Meerut Cantt(UP). o..RggljzanﬁvL;;yYa
(3hri R.N.Sharma by Sh.Yogesh Sharma,Acvacati)
Versus

1 Union of India through its

Secretary,

Ministry of Communication,

Deptt. of Post New Delhi-1.
e Director Genzral of Post,

Dak Bhawan,

Sansad fBarg,

New Delhi,
3. Chief Post Master G.neral, BT

Lucknow (UP). ~ , SRRt
4, Past Master Gsneral,

Dehradun {(UP).
5. The Senior Superintendent of Post,

Meerut Division,

Meerut Catb.(UP). ..eR25 wndents

(By Shri 3.Lall, Advocate)

OR DE R (DRAL)

By Hon'ble Shri A.V.Haridaszan, Vice-Chairmanid):

Heard Shri Yogesh Sharma proxy for 3hri Raotie
Sharma for the applicant and Shri Helall counsgl ¥or t?ﬁxiﬁé

respondents,

The applicant who uwas appointed on Lbo coftiaznoy

et

post of Driver by order dated 2.4.,1990 is agorieved Dy &




/nkaj

N
..

fact that he is not belng ragulafised in that post and not
given a1l the benefits of a regular employse, Tre e farsy the  75%f

applicant has filed the present application for a dirfection

to the respondents to reqularise the applicant's sg vice ang |

to give him all the benefits as applicable to r2gular ewployeﬁ&j

4@ the post of Driver with conseguential benefits,
20. The respondents have in thair counter statemant stﬂted;,ﬁji
that a post of regular Orivar was created wezof. 29.3,1530 jf 
that though a DPC yas constituted for considerinc tho oaze‘:<

the applicatht for reqularisation for the reasons that ure

Membér could not be appointed and for several otheor
administrative reasans, the DFC could not yet mzot and
finalise the issue.-Houever,it has bezen indiczted that the ???jﬁ
applicant.is being consldered for regularisetion a¢aihs% th§f ?¥f
sanctioned post of Driver of the speed post vehicle ang & :
dBClSlOﬂ would be taken shortly.

3, Since the responcBnts have stated in the rﬂle that
the applicant is being considered for regularisstion, ue arg
of the considered vieu that the application can he firally

disposed of with propeprditection to the r espondents in

regard to thé regularisation of the applicant in servicz,
4. In the reculty the application is disposa2d of ?“ir‘za}&ig,f.‘i-‘j"::?1
at the admission stage itself directing th2 rasspondenls to

expedite the consideration of the applizant by the 5¢3 and f?ﬂ:{
to appoint the applicant on the post of Oriver on recular -

basis, if he is not found otheruise unsuitable, within a

period of tuo months from the date of receipt of a coopv of -

this order. There is no order as to costs,

(KaMu hukumar) ( AV Hasd

Nembor (A} Vice-Chaitme






